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£E~~ ADM!N.!S!~Tl~ IR.!B~ 
ALLAHABAD BENCH -----------ALLAHABAD - .... ---

HON'BLE MR, JUSTICE R,R,K,TRIVEDI, V,C, 
HON• BLE MR, D, R, TIWARI, MD1BER- ( A ) 

Phutti Lal s/o Shri Jaggannath, 
permanent r/o village Rasulabad, 
P,o. Bahrampur, District Fatehpur --­
At present posted as P, W,M. Under 
C,P.w.r. ( II ), at Rura stn. 

Northern Railway, Kanpur, 

••• •• •bl>Plicant 

counsel for the APPlicant a: shri s.Dwivedi & 
Shri A.Dwivedi, 

ll versus II 

1- Union of India through General Manager, 
Northern Railway, Baroda House, New Delhi, 

2- The Assistant Engineer, ( Track), 
Northern Railway, Kanpur, 

,,,,,Respondents, 

Counsel for the Respondents a: shri G,P.Agarwal 

By Hon•ble Mr. Justice R,R,K.Trivedi, y.c • 

By this O,A, under section 19 of Administrative 
Tribunal Act 1985, applicant has challenged the order 
dated 11,8~1997 passed by respondent no,2 i,e, Assistant 
Engineer (Track), Northern Railway, Kanpur by which 
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he has imposed punishment against the applicant withholding 

the increments for the period of one ye?r with cumulative 
~~tArze"' ~ ~ --t 

effect. He has also directed to £i,eae,the r•rta~ rent for 

unauthorised retention of the Railway Quarter for the period 

from 16.03.1995 to 04.06.1996 . 

Shri s.nwivedi, learned counsel for the applicant has 

submitted against the aforesaid order, applicant has filed 

appeal on 14.10.1997. However, the appeal has not been 
• 

decided and it is still pending before Divisional Engineer, 

Headquarters, Northern Railway# Allahabad. 

3. shri G.P.Agan1al, learned counsel for the respondents 

submitted that as the 

legally maintainable 

AppeJ.l.ate AUthority. 

appeal i~e~ding, this O.A. 
~~'("~~-;:- ~ __...._ 

and appeal may beldecided by 

is not 

the 

4. For the reasons stated above, this o.A. is disposed of 

finally with the direction to Divisional Engineer, Headquarters, 

Northern Railway, Allahabad to consider and decide the appeal 

of the applicant by reasoned and speaking order in accordance 

with law within three months.\fr9m ~he date of reqeipt of a 
~ .. \Jt..~ \&_ ~-t-~~C!o..vv\-v-.. 

copy of this order. To avoid delay(to file a copy of memo of 

appeal alongwith a copy of this order. 
I 

s. There shall be no order ast to costs. 

p 
Merrber ( A ) Vice - chairman 
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